














Sohedules and the owner(s)/lessce(s) shall be the person(s) shown against each
sub-division.

4. That the proportionate share of all the owners/lessees shown herein is
exactly the same as recorded in the records of the Estate QOffice. That by this
declaration the owners/lessees seek to demarcate their respective rights/titles and
propertivs, and to demarcale their properties with distinct identities as mentioned
abhove and in the Schedule and layout plan. That by this declaration there is no
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&. That cach owner/lessee hereby undertakes that he/she shall be fully bound
by this declaration and shall be estopped from challcnging the records of the Es-
tate Office to the extent that such records reflect the implementation of this dec-
laration. :

9. That the sub-divisions on the ground floor of the building are marked with
the letters A,B,C,D,E respectively as shown by separate colours in the layout plan
enclosed.

10. That the sub-divisions of the first floor of the building are marked with
the Ietters F,GH,LJ, K respectively in separate colours as shown in the layout plan

enclosed.
[ 1. That sub-divisions on the second floor of the building are marked with

tllm lcétters L,M,N,P,Q as shown in the separatc colours in the layout plan en-
closed.
12. That sub-divisions, if any, on higher floors of the building are marked
with the letters R onwards, as shown in separate colours on the layout plan en-
closed.
13. That the basement of the building lorms part of one of the sub- divisions
marked as on Floor of the building. ‘

14, That garages/Servant Quarters/Ont Hauses etc. of the building, each
form part of one of the sub-divisions, and marked accordingly on the layout plan.

15, That common areas are clearly labelled and marked in separate colours
and that the common facilities are clearly labelled and marked in separate colours
on the layout plan enclosed. That the restricted common areas and common facili-
ties are fully crascribed in the schedule and labelled and marked on the layout plan.
That the share of each owner or lessee in the common areas and in commen
facilities shail be determined by the proportion of the concerned sub-division in the
entire building.

That the share of cach beneficial owner or lessee in any restricted common
area or restricted common facility shall be in proportion to the values of the sub-
divisions which are entitled to the use of such area or facility. '

That all these shares are permanent and may be conveyed as such to the
subsequent owners or lessees upon the transfer of the concerned sub-division.

16. That the building complies with the building rules and rcgulations. -

17. That each owner/lessee of each sub-division undertakes to abide by the
building rules, regulations and rules framed under the Capital of Punjab (Develop-
ment and Rogulation) Acl, 1252, from time ta time.

Therefore, it is prayed that the above mentioncd sub-divisions as fully de-
scribed in the schedule and as detailed in the layout plan enclosed may be re-
corded as the independent and separate properties of tga owners/lessees of each
dub-division.

Signed:
Date:

- Attached

An Affidavit of each owner/lessee stating on oath that he/she has signed his
declaration and agrees to the sub-division of the buildings as fully described in this
declaration and its enclosures, being the schedule of sub-divisions and the layout
plan of'the building showing clearly all the sub-divisions, common areas and com-
mon facilities etc.
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SCHEDULE-I
Description of each sub-Division

(Attacﬁ one for cach Sub-Diviston)

l. Location/Alphabet allocated to sub-division.
2. Floor of Sub-division.

3. Description of sub-division.

4, Covered area of sub-division,

5. Open area of sub-division.

6. Common facili't‘ies and commeon areas which abut the sub-division or
are enclosed within the sub-division.
. : ‘-

7. Pereentagefprupn’rtiuﬁ of the sub-division to the entire building.
B. Declared owners/lessees of the sub-division.

9, Colour of sub-dlvision on the building layout plan enclosed.

10, Remarké. regarding buundaflas of sub-division.

11. Remarks regarding unconstrucled/open areas forming part of sub-
division.

12. Remarks regarding common areas/restricted common areas.

13. Remarks regarding commaon facilities/restricted common facilities.

Signatures c-f ALL declarants, i.e.
Owners/lessees of all sub-divistons
"~ ofthe buildings, -

ET T
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------------------------

IISCHEDULE OF COMMON AREAS

-------------

Sr. Name Description Level/colour/ Arra;igement/liability
No. boundaries on for repair/
plan maintenance
ke
I SCHEDULE OF RESTRICTED COMMON AREFAS
Sr. Name  Description  Level/colour/ Amangement/  Restrictions
No. boundaries liability for on use
on plan repair/
maintenance

-

Fokok
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S C.0/8.C F/Plot MO,
Seclon....cooevineenno, Chandigarh.
IV SCHEDULE OF COMMON FACILITIES
Sr. Name Description Level/colour/ Arrangement/liability
No. boundary on for maintenance and
plan repair
#kk ) i X

V SCHEDULE OF RESTRICTED LIMITED COMMON

FACILITIES
Sr.  Name  Description Level/colour/  Arrangement/  Restrictions
No. boundary liability for on use
on plan maintcnance
and repair

e
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